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30.8.05 	 Heard Mr.M,Chanda, learned 

	

• 	, 	 counsel for the applicant and Mr. 
leared 

G.Baishya,75r..G.s.c. for the 

Respondents. 

Ti't Pt C.- 	
o- 	 Application is admitted. 

is 	'' 	'•' 	 Issue notice on the respondents. 

No 	 There will be interim stay of 

•""" 	 recovery of ration allowance demanded 

	

I 	 in the impugned order,. 
I Registral 	 Post the matter on 30. 

lm 	 ' Vjce-Chjnax 

	

30.9 .2005/ 	Heard Mr.M.Chanda, learned couns' 

' for the applicant. Mr.M.U.Abmed, lear- 

	

I 	ned Add 1 .c .G.S .0 • on behalf of Mr .G. 

Baishya. learned Sr.C.O.S.C. is preset 
/1 	 nt • Mr .hmed seeks for further time 

to file written statement. post on 

118.11.2005. Interim order wjllcontj- 
• 	 flue till then. 	 ' 

' 	 Vice-Chairman 
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O.j. 24 of 

18.11.O. 	Mr.S.Nath learned counsel 

appearing for the applicant submits that 

	

yeçp N° 	 :. 	 statement is reäe.tvedtoaday 
and that the äpplic ant want.s to fi1e 

I 	 réjoindere Mr.Q.Baishya. learned SroC4o.. 
S.C. a alsi. present *  

post the matter on 842.05, 

Interim order will contie till the 
( 	

next date8 

• 

vic 	airman 

8.12.2005 	Mr.M.Chanda, learned ceuriself.r • 	
- 	the applicant seek5 for fiirthr'tjine f.r 

rejoinder and hearing. MrG.$aishya, 

	

O5 	
learned Sr.c.Q.,5.c1, f.r the zesp.ncfenta 
ar also present. 

f?(os 	 pest on 21.12.20050 
. 	.-• 
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- 21.12.2005 	leardMr.M.Chanda., learnedceun - 

• .l for the applicant and Mr.G.flaiShy ,  

learned Sr .C.Q.S.C. for the respcn-

dents. The sr.Standing counsel submiu 

that the Gevernmont has passed .certair,  

orders in the matter and that the 

•rders will be received shortly. 

In the circumstnces 1  the case is 

adjournedts 10.1.2005. 
 

vice-Chairman 

q- Q47 OJ 

cJ9 

14.01.2006 	Mr. M. Chanda, learned cunse1 

f.r the a1jcarit is.present. The z 

case is 	for bearing. Mr. Go . 

• • !Iaisbya, learned Sr. C..G.S.Cs for the' 

respondents submits thai the Govern-

ment has passed an orderI(ut 'copy of 

- • the same has not been received, Psst 

on 7,2.2006. Interrn..râez 	tEd !ill- 

continue till the next date.. 

Vice-ChaIrman 
Mb 

Post the matter sri 

la • 	 • • 

14.11.2006 Present: Hon'ble Sri K.V. Sachidanandan 
Vic e-Chairmàn. 

Heard 'Mr M. Chanda learned 

Counsel for the applicaiits and Mr G. 

Baishya,. learned Sr. C.G.S.,C. for' the 

Respondents. Hearing conc]uded. 

Reserved for orders. 
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O.A.224/2005 
- 

17 11 2006 Present Honb1e Sri K V Sacludanandan 
Vice-Chairman 

Judgment pronounced in open 

A 	fr.J 	Court, kept in separate sheets The 

Application is  partly allowed in terms of 

	

kQC 	 the order. No order as to casts 

, 

-or, 
Vice-Chairman 
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IIN THE ("ENTRAL ADMINISTRATIVETRIBUNAL 
GUWAHATI BENCH 

-- 
Original Application Nos. 196/2005 and 224/2005 (Qommon Order). 

DaLe -of Order: This the iLkDay of November 2006 . 

The Hon'ble S 	KV. Sachidanandan, Vice-Chairman. 

QA,No. 196/20Q5 	 . 	 . 

. Shri Rcnjan Gogoi  
Sb - Shri Chikun Gogo 

 -  	 - ShriShivRajingh V  

S/a - Late Bagh Srngh 

 Sri B.N.Das 	.. 
S/a - Shri Hahi Ram Das 

 Shri.CjëtRam 	 - 

S/o_LateT\A'arSU Raili 
: 

 Shri R.K. Thakur 
S/o_LatèJagat Ram Thakur 

 Shri D.R Sharma 	- 

Sb-Late Surat RamSharma . 

. ShriG.C.,Kofltala  
- S  S/o .LateDundiRamK0fltala 

S. Shri G.C.' Bbrah 
S/a 	Late Bogi Ram Boiah.. 

 Shri D.S. Rawat 	 -. 

 Shri T.C. Snal 
C/a - ShriThksWar Sonowal 	. 	 . 	 . 	 •. 

 ShriS.C.Pau1.. 	•. . 	 . 

Sb - Late Mahéndra Kuñiar Paul. 	• 

 Shri A. Narjirary 
Sb 	-. Late Kati Rarn, Narijary.  

 ShriK.Bnman 
S/o_LateiBhOdraBarflafl 

 ShriS.K.KonWar 
' Sb. - Late Sukhmal Kanwar 
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15. 	Shri G.K. Tanti 
S/u - Late Munindra Tanti. 

L6. Snri R.K. Deka 
S/u - Shri Macihu Ram Deiw 

17. ShriD.Das 
S/u - Shri Deben Chandra Das 

i. Shri Ashok Karnti 
Sb - Shri Bindeshwar Karnti 

19. Shri Rajesh Gupta 
S/u - Shri Arjun Gupta 

20 	Shri P. Shil 
S/u - Shri Pratap Shil. 

Shri.C.Nath 
Sb - Late Horn eswar Nath 

Shri R.N. Singh 
S/a Late Shyarna Prasad Singh. 

Shrij.N. Deka 
S/a - Late Horeswar Deka 

24, Shi L.K. Gogoi 
S/a - Shri Niren Chandra Gogoi. 

Shri Dilip Das 
S/u - Shri Dhani Itam Das 

Shri Ram Pujan Ram 
S/u - Late Hari Ram Nath. 

Shri B. Budha Sharma 
Sb - Late NonginaUng Sharma. 

Sari Th. Parijat Singh 
S/u - Late Chauba Singh. 

Shri R.C. Bansal 
Sb - Late Om Prakash Bansal. 

Shri Shyarn Sunder 
Sb - Late Prakash Chand. 

Shri U.V. Singh 
Sb -Shri D.P. Singh. 

Shri Charanji Lal 
Sb - Late Chuhra Ram. 

Shri B.N. Saikia 
S/u - Shri R.P. Saikia. 

 

 

V---- 
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ri MatheW Stephen 
si - Shd M.M. Stephen. 

33. Miss Ph. Arufla Dcvi, 
Dfo - Shri Ph. I. Singh. 

36, Shri Sankar Kalita, 
S/a - Shri U.C. Kalita. 

Shri K.S. Negi, 
S/c - Late Bhupal Singh. 

Shri A. Borgahaifl1 

Sb - Shri T.R. Gohain. 

Shri S.K. Chosh, 
Sic - Late S.N. Ghosh. 

.Shri Anil Kuinar C.S., 
Sb - Shri R. CheliapPan. 

Mrs. YoginaYa Wagle, 
DIo - Shri R. BasurnatarY. 

Shri Shivjee Roy, 
S/a_Late Kub1a1RuY 

ShriNirod Chandra Roy, 

Sf0- Late G.C. Roy. 

Shri Sujan Boro, 
Sb - Late Hemo Boro. 

.15. 
S/a - Late Douncler Singh. 

4t. 5jBudhiSingh 
S/c - Shri Dharam Singh. 

4. Shri Nath Singh, 
S/a - Late Rudra Singh. 

Shri Bhusan Paul, 
S/a - Shri Reksha Nand. 

ShriFLJaC0b ,  
Sb - Late H. Isac. 

Shri N.C. Eharali, 
Sb - Late P. Bharali. 

Shri W. Shyam Kishore Singh, 
S/a - Late Iboton Singh. 

Shri AmarBabu Sinha, 
Sb - Shri Arun Babu Sinha. 



 Shri L. Dhaneswar Singh, • 

Sb 	- Late L. Mangal Singh. 

 Sri N. Nishikanta Siugh, 
S/o -  Lte N.T. Sinçjh. 

 Shri S. Yaima Singh, 
S/u - Late Mani Sing h. 

 Shri Kajirn an Chetry, 
S/u - Late B.S. Chetry. 

 Shri Surendra Barma, 
S/u - Shri Rupendra Barifla. 

 Shri Kedhar Singh. Applicafl1S. 

Mr M. Chanda, Mr G.N. ChakrabartY 
and MrS. Nat:h, 

[y Advoc'ite: 
A1 vocateS. 

- 	\TersuS- 

 TheUniOn0ftha, 
Represented by SecretarY to the 
Govern ment of India, 
Ministry of Home Affairs, 
South Block, New Delhi - 110001. 

 DirectOr General, SSB, 
Block - \J (East), 
R.K. Purarn, New Delhi - 110 066. 

 InspectOr General, SSB, 
Frontier Guwahati, 
Sundar Singh Bhawan, 
Uday Path, S.P.O. 
Zoo Road, Guwahati. 

 Dy. Inspectors GeneraL 
fcg. Centre and CSD & Wkshp, 

Salon ibart, District 	SonitpUr, 

Assam - 784 104. 

Jea Org aniser. SSB, 
SalouU)ari, Dist. - Sonitpur, 

Assam - 784 104. RespondEfltS 

fsy Advoflte 	Mr C. Baishya, Sr. C.G.S.C. 

Ii. 	QA.No.2440t2005 

.. 	Shr Brajesh Kumar Yadav 
Pharmacist. 

4. 



Shri Dalbir Gocjoi 
SFA(M). 

Shri Birendra Singha, 
S F A (Carpenter). 

Shri SandeePKu1 
Lab. Technician. 

Mrs. MajaJosePh 
Lab Technician. 

Mrs. MamoniDas, 
Nursing Assistant. Applicants 

By Advocate 	
Mr M. Chanda, Mr G.N. Chakrabarty.and Mr 

S. Nath 

I 

- \/ersus - 

	

i.. 	The Union of India, 
Represented by Secretary to the 
GovernnIentQU1a ,  
MinistrY of Home Affairs, 
South Block, New Delhi - 110 001. 

DirectOr Geperal, SSB 
Block- V (East) 
R.K. Puram; New Delhi - 110 066. 

'InspectOr General, SSB, 
Frontier Guwahati, 
Sundar Singh Bhawafl, 
Ud av Path, S.P.O. 
Zoo Roa& Güwahati. 

D. Inspectors General, 
Trg. Centreand CSD & Wkshp, 
Saloniharh District - SonitPUr, 
Asarn - 784 104. 

Area Organ iSer, SSB, 
Salon ibari, Dist. - Sonitpur, 
Assarn - 784 104. 

By Advocate Mr G. Baishya, Sr. C.G.S.C. 

Rspondeflts. 
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ORDER 

MA 

The cwo O.A. have been filed by the Applicants claiming 

t(le'LICICdI 
rehefs and by the consent of the learned Counsel for the 

parues the two O.A.s are disposed of by a common order. 

2. 	
There are 158 ApplicantS in O.A. No. 196/20O5 and 6 

ApphCflts 
in O.A. N10. 224/2005. The Applicants are wdrking in the 

fleXeCUt\'C 

 

cadre. in the office of the DIG, SSB, Training Centre 

>wbari es well as in the office of the DIG. SSB cSD & WorkshoP, 

aiufliDar1. On 29.11.1996 (Mnexure - 
1), Salonihari,Was declared as 

3' caLegurY station for the purpose of concession (except clothing 

hat this Tribu:lal in O.A. No. 24412000 held that 
grant). It is pleaded t  

iiofl,executjve 
personnel serving in the pffices of the.SSB a nd posted 

it categorY 'B' and 
'C' stationS defined by the Directorate of SSB are 

entitled to for ration money allowance, which 
according to them is 

;till in force. 
The Directorate of SSB issued order dated 12.12.2000 

stating that regarding categorization of 'B' and 'C', station for review, 

the sanction is operative for a period of 3 years with effect from 

e 4). The Cabinet s ecretariat vide order date 
01.11.2000 (AnnexUr  

30.0i .2001 (Annexure - 

2) extended the benefit of ration money 

aflo\.vanC' to we Applicants working in the 
Salon ibari station, which 

was comIflUI1j('atl by the office of the Directorate, SSB, New Delhi 

vid nrd'r dated O8.02.2001. \Jide 
impugned order dated 30.05.2005 

(AiiiieXUre - 5 ), 
the RespOndet5 directed thato ration money 

alowafl(e 
is admissible to any Civilian Staff posted in earlier 

deare(l. 'B' and 
'C' station beyond 31.10.2003 and recovery of the 

trained 

saine 
has been ordered. In O.A. No. L/2OO5, this Tribunal res  

1-~ 

I 
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the recovery f excess payment as Ration Money Mowance. In O.A. 
'c/I 

1 92/2005 also identical oraer was pasèd. Aggrieved by the impugned 

order, the Applicants have filed these Applications seeking the 

foowuig main reliefs:- 
"8.1 That the Hon'ble Tribunal he pleaded to 

set aside and quash the impugned order 
issued under letter No. 30/SSBIA2I 

03(17) 	2420 	dated 	30.05.2005 
(Annexure-S). 

8.2 That the Hon'ble Tribunal be pleased to 
direct the respondents to obtain 
necessary sanction from the Govt. of 
India to continue payment of ration 
money allowance. 

8.3 That the Hon'ble Tribunal be pleased to 
declare that the respondents are not 
entitled to mak.. any recovery of ration 
allowance in terms df the impugned 
order dated 30.05.2005." 

3. 	
The Respondents have filed details reply statements in 

both the O.A.s contending that the Caovernment of India, Cabinet 

Secretariat vide order dated 30.01 .2001 allowed the ration allowance 

with effect from 30.01.2001 to all non-gazetted Civilian 'SSB 

employees, who were posted in the category 'B' and 'C' station 

declared in'ternallY by the Head of the Departrneflt,for a limited period 

of three years with effect from 01.11.2000. The station Salonibari of 

District Tezpur, Assam was declared as category 'B' station for a 

period of three years with effect from 01,11.2000 and the term 

expired on 30.10.2003. Therefore, the payment of Ration Allowance to 

the Civilian Employees with effect from 01.11.2003 is u nauthorized 

without sanction of the Government of India and stoppage of recovery 

is in oid.er. Salonihari was declared as category 'B' station internally 

by the 
SSB Department with effect from 01.11.2000 subject to 

risiofl after three years for the purpose of various concessions 

incitdini hardship allowance to the- SSB employees. The Ration 
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Allowance was operative upto 31.10.2003 and, thereafter, it has been 

stopped. 

 

The Headquarter, New Delhi vide Memo dated 30.05.2005 

S 

issued order for stoppage of Ration Money Allowance and recovery 

t.nereof after proper examination and required no change. The excess 

payment of Ration Allowance made to the Civilan Employees is 

unautnorized and they are not legally entitled to the same and the 

Api1ants have no valid case. Therefore, the O.A.s are liable to be 

d tSfl) jssed. 

Heard Mr M. Chanda, learned Counsel for the Applicants 

rind Mr C. Baishyn, learned Sr. Central Government Staiiding Counsel 

[or tne Respondents in both the cases. Learned Counsel for the 

parties has taken me to various pleadings, matrials and evidenc 

placed on record. Mr Chanda, learned Counsel for the Applicants 

nrcjued that though the Respondents stated that period for grating 

Xation Money Allowance was for a limiled period of three years with 

erleet from 01.11.2000, the Applicants were enjoining the said 

benefit ti,i the issuance of the impugned order dated 30.05.2005. No 

revision whatsoever was carried out by the Respondents to evaluate 

the situation. Therefore, the said benefit was continued and no 

recovery was made. Mr Baishya, learned Sr. C.G.S.C. for the 

Respondents on the other hand, persuasively argued that originally 

time was fixed only for three years and for the reasons best assigned; 

{O the Respondents impugned order of stoppage of the same was 

passed, which cannot be faulted and the Applicants have no Legal 

right. 

5. 	1 have given due consideratior to the arguments advanced 

by 
t:iie learned Counsel for the parties and the materials placed on 



I record The qrant of ation Money Allowance to the non-executive 

personpel including Ministerial personnel holding non-gazetted 

posts was granted by. the Ministry of Home Affairs vide order dated 

08.02.2 001 declaring that the Applicants are entitled to get the same 

with effect from 30.01.2001. The said Memorandum is reproduced 

below for better illustration:- 

"Subject: - Grant of Ration Money allowance 
to the Non-Executive personnel 
including ministeriai personnel of 
SSB. 

Cabinet Secretariat vide their 
order No. A-49011/212000004 (Vol.II)-99 
dated 30/01/2001 have sanctioned Ration 
Money Allowance to the non-executive 
personnel inciuding ministerial personnel of 
SSB posted to category 'B' and 'C' stations. A 
copy of the Cabinet Secretariat order dated 
30/01/2001 refer to above is encibsed. 

2. 	All 	non-executive 	personne 
including mm isterl personnel holding non-
gazetted posts and posted to category 'B' and 
'C' stations declared Nide this Directorate 
order No. 30/SSB/A-2197(17) dated 01/11/2000 
are entitled to draw ration allowance w.e.f. 
30/01/2001." 

6 	It is an admitted fact that one of the condition precedents 

for grant of Ration Money Allowance is to declare a station as 'B' and 

'C' category where the Employees are working. Th?'re is no dispute 

thnt SalonibarL where the. Applicants are working, has already been 

declured as category 'B' and 'C' station for the said purpose. This 

court in' O.A. No. 22412000 dated 24.10.2000 had occasion to 

consider this issue. The operative portion of the said drder is 

reproduced below:- 

"4. 	On hearing the learned Counsel for 
the parties it is ordered that the respondents 
to grant similar benefit of Ration Allowance 
to the applicants also with effect from 
27.4.1992 i.e. from the date Shillong was 

1 

'1 

-. 
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declared qs Cate'jory 'B' station or from the 
respective date of joining whichever is later. 
Accordingly the respondents are directed to 
pay to the applicants Ration Allowance with' 
effect from 27.4.92 or, from their respective 
date of joining whichever is later 1  within a 
period of three months from the date of 
receipt of this order." 

However, it is borne out from the records that the qrder was passed 

by the Directorate General of Security, Office of the Director, SSB 

dated 1212.2000 dedaring that categorization of 'B' and 'C' stations 

for review, the sanction was operative for a period of three years 

.vftii eiTect from 01.11.2000. The said order dated 12.12.2000 is 

reproduced below:- 

"In continuation of this Directorate 
order of even number dated, 01.11.2000 
regarding categorization of 'B' & 'C' stations 
tro review, the sanction is operative for ,  a, 
period of throe years w.e.f. 01.11.2K. 

2. 	All Dos/DIGs of Training Centres and FA 
Gwaldan are requested to keep a note and 
submit their proposal in details at least six 
months in advance i.e. on or before 30.5.2003 
for taking fuitiier action at this end." 

Even accorcng to that order,  period of three years could not have 

been gone beyond 30.10.2003, but the Applicants were given the 

benefit immediately prior to the issuance of the annexure - 5 order 

dated 30.05.2005, i.e. almost two years they have been enjoying the 

same. Therefore, the Respondents claimed that the annexure - 5 order 

WLIS passed stopping the same with immediate effect and for recovery 

itself. The Respondents could not produce any order for stopping of 

Ration Money Allowance to the CiviIiar Staff posted in earlier 

declared 'B' and 'C' category station. Though in the original order 

periodical review and continuance of the said benefit had been 

mentioned, it. is not possible to trace out the saidexercis,e done by the 
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Respondents. Thereafter,. this Court had occasion to consider the 

same in O.A. Nos. 15/2005 dated 0.07.2005 and 192/2005 dated 

2c.07.20:3. The operative portioii of the order dated .04.07.2.005 is 

reproduced hIow:- 

"5. 	I have considered the rival 
submissions. There is no doubt that the 
applicants are entitled to hardship allowance 
in the form of ration money. The respondents 
were also paying ration money to the 
applicants till the date of the impugned orders 
(Annexures - C & D). Now the stand of the 
respondents is that the applicants are entitled 
to ration money only for a period of three .. 
years i.e. upto 31 .10.2003 has to be recovered. 
It Is not disputed that there is no 
misrepresentation on the part of the 
applicants resulting in excess payment of 
ration money. It is only due to the 
negligence/lapses on the part of the 
respondents that ration money happened to be 
paid beyond 31.10.2003. In these 
circumstances, I am of the view that the 
respondents are ot j'üstifièd ij seeking to 
recover the excess payments' made to the 
applicants. This view of mine is 4upported by 
the decision of the CAT Jaipur bench in Nathi 
Lal vs. Union of India & Others, 1997 (1) (CAT) 
383 which decision is b.a.sed on the decisions 
of the Supreme Court in Sahib Ram Vs. State 
of Haryana and Others, 19,95 SCC (L&S) 248 
and in State of Orissa and Others vs. Adwait 
Charan Moh.anthy and Others, 1995 SCC (L&S) 
522. In the circumstances, while upholding the 
orders at Annexures C and D.in. regard, to, 
j5cotjnuaflçe/stOpPage of the ration money 

to the applicants I restrain the respondents 
from recovering any amount from the 
applicants towards excess payments of ration 
money paid; However, if any amount is 
recovered from the applicants prior to this 
order, the same need not be refunded to 
them." 

7 	1 am of the respectful agreement with the said decisions of 

the Tribunal to the effect that the Applicants have not made any 

misrepresentation in order to get the benefit and considering the 

miict,um laid down by the Hon'ble Supreme Court in .  the above 
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mcntoneO decHons, ft is befit of things that the Respondents be 

rcstcned from recovering any amount from the Applicants paid as 

Raoti Money Ailowance. I do so accordingly. However, if any amount 

is recovered from the Applicants prior to this order, the same need •  

not be refunded to the Applicants. 

There is an additional prayer in these two O.A.s seekhicj 

tocontinue payment of Ration Money Allowance. The leaned Counsel 

for ihe AplicontS has 
brought to my notice to one of the documents 

ssed y the Respondents on 30.01.2001 (Annexure - A to the 

wrftren statement), which is reproduced below: - 

"Sanction of the President is hereby
%accorded to the extension of the Ration Money 

Allowance at the specified rates to the non-
executive personnel including the Ministerial 
personnel of Special Service Bureau, Aviation 
Research Centre (DirectOr.ae General of 
Security) posted at 'B' & 'C' Stations on part 
with the position prevailing in R&AW and in 
terms of para 2(U) of the Ministry of Finance 

OM No. 50(4)197-Ic dated, 11101,2000. 

2. 	Special 	Service 	Bureau/Aviation 
Research Centre is requested to complY with 
the above ordcs of the Gov.rnmeI1t. The 
Ration Allowance will consequently be 
admissible only prospectively based on the 
review undertaken for the purpose. The 
revised orders relating to the classification of 
statiOnS should also be issued simultaneouslY 
along with the orders relating to the Ration 

Allowance.  

No additional BudgtaY provisions will 
n account of liberalizatiofl be agreed to o  

This issues with the approval of Ministry 
of Finance (Department of Expenditure) vide 
their DO No. 50(4)19740 dated 30.01.2001." 

IL 
s quite evident prom the said letter that Ration Allowance will 

su bsequent h 	
for the e admissible based on the review undertake1  

ptiipOe. Tue revised order regarding classifiCaP1 of stations should 



13 

issue simutaeOU Sly. Therefore, the intention of the rule making 

authori 	
is not to stop the same, but review the decision from time to 

t;im 	withip the budgetary prosio flS. it appears that no such exercise 
Va 

done by the PespondentS 	n declaring the Applicant to be 
was 	 / 
neliihe for the same. In the circumstances, I am of the view that 

justice will be met if a direcbon is given to the Respondents to 

undertake a review in  
the entire issue and take a decision a fresh 

appropriate re  asdned orders and communicate the same to 
passing 
the Applicants. For that purpose, the Applicants are directed to 

representation to the ResponefltS withiP a 
sLibmic a comprehensi\Te 

from the date of receipt of this order and on 
ne irame.°f one month 

receipt of such repre  sefltati0fl 	the Respondents shall consider and 

within 	four 	months 
dispose 	of 	by 	passing 	appropriate0rders 

thereafter. 

9 	In the conspectus of fcts and 	curnstqflceS, the 0 A s 

shall,OWeVer, be no order as to costs - 



• 	

••.' 	- 	 - 

Ceiltiat M' 	 - - 

Ch 
- 	
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IN THE CENTRA TRIBUNAL 

\ct\ 

GUWAHATI BENCH: GUWAHAT! 

(An application tinder Section 19 of the Administrative Tribunals Act, 1985) 

0. A. No. 	]2005 

Shri Brajesh Kumar Yadav and Othen 
-Vs- 

Union of India and Othet. 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

All the applicants are working in the non-executive cadre in the 
office of the D.I.G, SSB,- Training centre, Salonibari. 

29.11.1996- Respondents issued office memorandum declaring Saioiubari as 'B' 
category stalion for the purpose of concession (except dothing 
grant). (Annexure-1) 

24.10.2000- This Hon'ble Tribunal in judgment dated 24.10.2000 in O.A. No. 
244/2000 held that non-executive personnel serving in the offices of 
the SSB and posted in category 'B' and 'C stations defined by the 
Directorate of SSB are also entitled to ration money allowance, 
which is still in force. (Annexure-3) 

12.12.2000- Directorate of SSB issued order dated 12.12.2000 stating that 
regarding categorization of 'B' and 'C' station for review the 
sanction is operative for a period of 3 years w.e.f. 01.11.2000. 

(Annexure-4) 
08.02.2001- Cabinet Secretariat vide order dated 30.01.2001 extended the 

benefit of ration money allowance to the applicants working in the 
Salonibari station which was communicated by the Office of the 
Directorate, SSB, New Delhi, vide letter dated 08.02.01.. 

(Annexure-2). 
30.05.2005- Respondents vide impugned order dated 30.05.02 directed all 

concerned that no ration money allowance is admissible to any 
civilian staff posted in earlier declared group 'B' and 'C' stations 
beyond 31.10.03. It is further directed to take necessary action to 
recover the excess payment made to civilian employees' beyond 
31.10.2003. (Annexure-5) 

04.07.2005- This Hon'ble Tribunal in O.A. No. 15/ 2005 restrained the 
respondents in recovering the excess money paid as ration money 
allowance. (Annexure-6) 



j 
2007.2005- This Hon'ble Tribunal in O.A. No. 192/0 restrained the 

respondents in recovering the excess money paid as ration money 
allowance. (Annexure-7) 

28.07.2005- This Hon'ble Tribunal in the case of similarly situated employees of 
SSB, in O.A No. 196/2005 was pleased' to pass an interim order on 
28.07.2005 staying the operation of the impugned order dated 
30.05.2005, so fax the recovery is concerned and the interim order 
dated 2805.2005 was continued in the next dates and said is 
pending before the Hon'ble Tribunal. (Annexure-8) 

Hence this Original Application before this Hon'ble 
Tribunal. 

PRAY ERS 
Relief (s) sought for. 

Under the facts and circumstances stated above, the applicants humbly 
pray that Your Lordships be pleased to admit this application, call for the 
records of the case and issue notice to the respondents to show cause as to 
why the relief (s) sought for in this application shall not be granted and on 
perusal of the records and after hearing the parties on the cause or causes 
that may be shown, be pleased to grant the following relief(s): 

ThaI the Hon'ble Tribunal be pleased to set aside and quash the Impugned 
order issued under letter No. 30/SSB/A 2/03 (17) 2420 dated 30.05.2005 
(Anne.xure-5). 

That the Hon'ble Tribunal be pleased to direct the respondents to obtain 
necessary sanction from the Govt. of India to continue payment of ration 
money allowance. 

That the Hon'ble Tribunal be pleased to declare that the respondents are 
not entitled to make any recovery of ration allowance in terms of the 
impugned order dated 30.05.2005. 

Costs of the application. 
Any other relief (s) to which the applicants are entitled as the Hon'ble 
Tribunal may deem fit and proper. 
Interim order prayd foc 
During pendency of the application, the applicants pray for the following 
interim relief: - 

1. That the Hon'ble Tribunal be pleased to stay the operation of impugned 
order issued under letter No. 30/SSB/A 2/03 (17) 2420 dated 30.05.2005 
(Annexure-5) till disposal of this Original application. 

7 
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IN THE CENTALADMIN1TRKTIY TRIBUNAL' 

GUWAHATI BENCH2 GUWAHATI 

(An application under Section 19 of the Administrative Tribunals Act, 1985) 

Title of the case 	: 	O.ANo 2 -4 /2005 

Shri Bzijesh !(umar Yadav and Othet. 
Applicants. 

-Vetsits- 
Union of India & Ots. 

Respondents. 

INDEX 

SI. No. f Annexure Particulars Page No. 

Application 1-11 

Verification -12- 

3. 1 1 Copy of the order dated 29.11.96. _ 
4. 1 Copy of the order dated 08.02.01. 14 - 
5. 3 Copy of the judgment and order dated is 

24.10.2000.  
6. 4 Copy of the order dated 12.12.00. 

7. 5 Copy of the impugned order dated 19 
30.05.05.  

8. 6 1 Copy of the judgment and order, dated 
04.07.05.  

I 

9. 	1  7 1 Copy of the judgment and order dated  
____  20.07.05.  

10. 8 Copy of the order dated 28.07.05. _ 30 

Filed By: 

Date:- 	 Advocate 

(L 	 'aet1f 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL I 
GUWAHATI BENCH: GUWAHA11 

(An application. under Section 19 of the AdmjnisLrafjye Tribunals Act, 1985) 

O.A. No. 	/2005 
BETWEEN: 

Shri Brajesh Ku.mar Yathv, 
Phannacist. 

Shri Dalbir Gogoi, 
SFA(M). 

Shri Birendra Smgha. 
SFA (Carpenter). 

Shri Sandeep Kumar, 
Lab Technidan. 

Mrs. Maja Joseph, 
Lab Tecbnidan. 

Mrs. Marnoni Das, 
Nursing Assistant. 

-T---APPI1cants. 

-AND- 

The Union of India, 

Represented by Secretary to the 
Government of India, 
Ministry of Home Affairs; 
South Block, 
New Delhi- 110001. 

Director General, SSB, 
• 	Block-V (East), 

R.K.Purain, 
New Delhi- 110 066. 

Inspector General, SSB 
• 	Frontier Guwahati, 

Sundar Singh Bhawan, 
Uday Path, S.P.O. 



Zoo Road, Cuwahatj. 

Dv. Inspectors General, 
Trg. Centre and CSD & Wkshp, 	 - 
Salonibari, 
Dist- Sonitpur, Assam- 784104. 

Area Organiser, SSB, 
Salonibarj, 
Dist- Sonitpur, Assam- 784104. 

Respondents. 

DETAILS OF THE APPLICATION 

1. 	Paiticulais of the order (s) aa!nst which this application is made: 

This application is made against the impugned order bearing No. 

:30/5SB/A2/03 (17) dated 30.05.2005 (Annexure-5) by the Director General 

of SSB, Govt. of India, Ministry of Home Affairs, New Delhi, wherein it is 

directed to take necessary action to recover the excess payment made to 

the civilian employees in the form of Ration money, posted at Salonibari 

beyond 31.10.2003 and further direction is contained in the impugned 

order to stop the claiming of hardship allowance with immediate effect on 

the ground that sanction for ration allowance was operative only w.e.i. 

01.11.2000 to 31.10.2003 and praying for further direction to the 

respondents to obtain necessary sanction for continuation of the ration 

allowance to the applicants w.e.f. 01.11.2003 onwards in the light of the 

dedsion rendered by this Hon'ble Tribunal in O.A. No. 244/2000 on 
24.10.2000. 

a 

2. 	hdsdictjon of the Tribunal: 

/31 &_ 
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The applicants dedare that the subject matter of this application is well 

within the jurisdiclion of this Hon'ble Tribunal. 

	

3. 	Limitation: 

The applicants further declare that this application is ified within the 

limitation prescribed under Seclion- 21 of the Administrative Tribunals 

Act' 1985. 

	

4. 	Facts of the case: 

4.1 That the applicants are citizen of India and as such they are entitled to all 

the rights, protections and privileges as guaranteed under the 

Constitution of India. All the applicants are civilian central Govt 

employees working in the non-executive cadres in the department of 

Special Service Bureau (in short SSB) and posted at Group B station at 

Salonibari. 

4.2 That the applicants pray permission to move this application jointly in a 

single application under Sec 4 (5) (a) of the Central Administrative 

Tribunal (Procedure) Rules' 1987 as the reliefs sought for in this 

application by the applicants are common, therefore, they pray for 

granting leave to approach the I-{on'hle Tribunal by a commcrn 

application. 

4.3 That all the applicants are now working in the office of the D.LG, SSB, 

Tnthiing Centre, Salonibari. They are all serving in the non-executive 

cadre. 

4.4 That it is stated that vide office memorandum issued under letter No. 

9/SSB/A 2/86 (i)- NA dated 29.111996, the Salonibari has been declared 

as 'B' category station for the purpose of concession (except clothing, 

grant) vide order dated 27.11.1996. However, at that point of time the 

applicants were not given the benefit of ration money/ration allowance, 



S 
however, the said benefit was extended to the non-executive staff 

including the applicants working in the Salonibari Station got the ration 

money allowance vide Cabinet Secretariate Order bearing letter No. A-

49011/2/2000-DO-I (Vol. II)- 99 dated 30.01.2001 which was 

communica Led vide memorandum Issued by the office of the Directorate, 

SSB, New Delhi vide letter No. 30/SSB/A-2/97 (17)- 485-508 dated 

08.02.2001. In the said memorandum it is further stated that all non-

executive personnel induding ministerial personnel holding non-gazetted 

posts and posted to category 'B' and 'C' stations declared vide this 

Directorate order No. 30/SSB/A-2/97 (17) dated 01/11/2000 are entitled 

to draw ration allowance w.e.f. 30/01/2001. In temis of the aforesaid 

orders of the Directorate the present applicants were granted ration 
money  allowance w.e.f. 30.01.2001 and thereafter. 

Copy of the order dated 29.11.96 and order dated 08.02.2001 are 

enclosed herewith for perusal of Hon'ble Tribunal as Annexure- 1 

and 2 respectively. 

4.5 That your applicants and other similarly situated employees approached 

this learned Tribunal by filing series of Original Applications under 

Section 19 of the Administrative Tribunal's Act, 1985 claiming payment of 

arrear as well as current ration money allowance and this learned 

Tribunal field that the non-executive personnel serving in the offices of 

SS13 and. posted in category 'B' and 'C stations defined by the Directorate 

of SSB are also entitled to ration money allowance. In this connection 

applicants beg to refer the judgment and order dated 24.10.2000 passed by 

this learned Tribunal in O.A. No. 244/2000 (Mrs. Yeorialda Khongsit & 23 

Orb. -Vs- Union of India & Ors.). Therefore, in view of the categorical 

decision of this learned Tribunal the present applicants and other 

similarly situated employees so long posted in the defined 'B' and 'C 

5tatons are entitled to draw ration money allowance and the same cannot 

/ 

/ 
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be denied so long the judgment of this learned Tribunal referred above are 

in force. 

Copy of the judgment and order dated 24.10.2000 passed in O.A. 

No. 244/2000 is endosed herewith for perusal of Hon'ble Tribunal 

as Annexure-3. 

4.6 	That it is stated that the Directorate of SSB also issued order bearing letter 

No. 30/SSB/A 2/97 (17) dated 12.12.2k, wherein it is stated that in 

continuation order even No. dated 01.11.2000 regarding categorization of 

'B' and 'C' station for review the sanction is operative for a period of 3 

years w.e.f. 01.11.2000, in clause 2 of the said letter it is further directed to 

all TXT)s/DTSG of Training Centres and FA Gwaldanis are requested to 

keep a note and submit their proposals in details at least 6 months in 

advance that is on or before 30.05.2003 for taking further action at this end. 

The relevant portion of the order dated 12.12.2000 are quoted below: 

"ORDER 

in continuation of this Directorate order of even number dated 

01.11.2000 regarding categorization of 'B' & 'C stations for review, the 

sanction is operative for a period of three years w.e.f. 1.11.2k. 

2. 	All Dos/ DisG of Training centers and PA Gwaldan are requested to 

keep a note and submit their proposal in details at least six months in 

advance i.e. on or before 30.5.2003 for taking further action at his end." 

itt view of the aforesaid order dated 12.12.2000 it is quite dear the 

office of Director SSB has categorically directed to put up the proposal for 

further sanction of ration money allowance well in advance at least 6 

months in advance so that necessary order could be issued to enable the 

employees to continue the benefit of ration money allowance. 

A copy of the order dated 12.122000 is endosed herewith for 

perusal of Hon'ble Tribunal as Annexure- 4. 

fa 	i1t/ 
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4.7 That it is stated that although the sanction was accorded for continuation 

of ration money allowance to the civilian employees working in the group 

'W and 'C station for a period of 3 years w.e.f. 01.11.2000 to 31.10.2003, 

however, the local authority continued to provide the aforesaid benefit of 

ration money allowance to the applicants lull the month of June' 2005 and 

since the same paid to the applicants by the authority itself they have 

received the same and spent the said allowance in maintaining their 

dependent family members. They have not obtained the said allowance by 

way of fraud, rather the allowance was duly paid to the applicants by the 

respondents themselves. 

4.8 That most surprisingly the respondents vide impugned memorandum 

issued under letter No. 30/SSB/A2/03 (17) 2420 dated 30 May, 2005, the 

Director General, SSB has directed all concerned that since ration money 

allowance which was sanctioned and operative w.e.f. 01.11.2000 to 

31.10.2003 as such no ration money is admissible to any civilian staff 

posted in earlier dedared group 'B' and 'C stations beyond 31.10.2003. It 

is further directed to take necessary action to recover the excess payment 

made to all dvilian employees beyond 31.10.2003 as ration money 

allowance and to stop the claim of hardship allowance with inunediate 

effect. It is not disclosed how stoppage of hardship allowance is related 

with ration money allowance. As stated in the preceding paragraph that 

the ration money allowance sanctioned to the present applicants by the 

local authority beyond the sanctioned period, therefore, the present 

applicants cannot be held responsible sincc they have no hands in the 

matter of sanction or discontinuation of ration money allowance, when 

the authority paid the ration money allowance to the applicants and they 

have spent the same as such question of recovery does not arise for no 

fault of the applicants. Moreover, it will cause great financial hardships to 

the applicants if the same is allowed to recover from the applicants. The 
impugned order dated 30.05.2005 has been issued without providing any 

/9(2 	>0114V 
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opportunity to the applicants, therefore, the impugned order is liable to be 

set aside and quashed only on the short ground that the impugned order 

has been passed in total violation of the principles of natural justice. 

Moreover, the applicants have not committed any fraud in receiving the 

ration money allowance, therefore, the impugned order is not sustainable 

in the eye of law. 

It is further submitted that the applicants are likely to suffer due to 

discontinuation of the ration money allowance only for the fault of the 

local authority since they have not put up any proposal for obtaining any 

further sanction of ration money allowance after 31.10.2003, in terms of 

the direction contained in the order dated 12.12.2000 issued by the office 

of the Director, SSB, New Delhi. Therefore, the Hon'ble Tribunal be 

pleased to direct the respondents to move the Covt: of India for obtaining 

necessary sanction for further continuation of ration money allowance, 

since they are stifi working in the earlier declared group 'B' and 'C' station 

that too in the same environment. Moreover, in view of the direction 

contained in the judgment and order dated 24.10.2000 passed in O.A. No. 

244/2000, the respondents are duty bound to continue the payment of 

ration allowance so long they are posted in the defined areaè which are 

declared for entitlement of the ration money allowance. 

A copy of impugned order dated 30.05.2005 is enclosed herewith 

for perusal of the Hon'ble Tribunal as Annexun- 5. 

4.9 That your applicants state that they have recently been ii*fonned 

regarding the recovery of the ration money allowance in terms of the 

impugned order dated 30.05.2005 and which is going to be effected from 

the pay bill of. the applicants from the month of August' 2005 as such they 

have no other alternative but to approach this Hon'ble Tribunal for 

passing of the appropriate orders, for setting aside the impugned order 

dated 30.05.05. 

levyh  



4.10 That your applicants further beg to say that in the similar facts situation 

this Hon'ble Tribunal was pleased to restrain the respondents to make any 

recovery of ration money allowance vide learned Tribunal's order dated 

04.07.2005 and 20.07.2005 passed in O.A. Nos. 15/2005 and 192/05 
respectively. The applicants being similarly situated and as such the 

Hon'ble Tribunal be pleased to restrain the respondents to make any 

recovery on the alleged ground that sanction was not obtained beyond 

30.10.2003 and further be pleased to direct the respondents to obtain 

necessary sanction from the Govt. of India to continue the payment of 

ration money allowance. 

Copy of the judgment and order dated 04.07.05 and 20.07.05 are 

enclosed herewith for perusal of Hon'ble Tribunal as Annexure- 6 

and 7 respectively. 

4.11 That it is stated that similarly situated employees working in the non-

executive cadre in the office of the D.LG, SSB, Training Centre, Salonibari 

as well as in the office of the D.I.G, CSI) & Workshop, Salonibari have 

approached this Hon'ble Tribunal by filing an Original Application No. 

196/2005 (Shri Ranjan Gogoi -Vs- Union of India & Ors.), against the 

impugned order dated 30.052005. This Hon'ble Tribunal on 28.07.2005 

was pleased to pass an interim order staying the operation of the 

impugned order dated 30.05.2005, so far the recovery is concerned and the 

interim order dated 28.05.2005 was continued in the next dates and the 

Original Application No. 196/2005 is pending before the Hon'bk Tribunal 

for consideration. The present applicants being similarly situated, praying 

before this Hon'ble Tribunal for an interim order staying the operation of 

the impugned order dated 30.05.2005. 

Copy of the order dated 28.07.05 passed in O.A. No. 1%/05 is 

endosed herewith for perusal of the Hon'ble Tribunal as 

Annexure-8. 

r71 
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4.12 That this application is made bonafide and for the cause of justice. 

5. Gmunds for relief (s) with legal ymvisions: 

5.1 	For that in receiving the ration money allowance beyond 30.10.2003 the 

applicants did not commit any fraud or misrepresentations and as such 
they, are not responsible for grant of the ration money allowance beyond 
the sanctioned period. 

5.2 For that applicants are legally entitled to payment of ration money 
allowance in terms of the varous judgments of this Hon'ble Tribunal as 
well as in view of the order of the Directorate of SSB declaring Salonibari 
as category 'B' station where the applicants are still working 

	

5.3 	For that, inspite of the specific direction of the Directorate the local 

authority did not place the proposal for further sanction and continuation 

of ration money allowance beyond 30.10.2003 as such the present 

applicants cannot be held responsible for payment of ration money 
allowance beyond 30. 10.2003. 

5.4 For that, the impugned order dated 30.05.2005 has been issued in total 
violation of principles of natural justice, that is without providing any 

prior opportunity to the applicants and on that score alone the impugned. 

order is liable to be set aside and quashed. 

	

6. 	Details of remedies exhausted 

That the applicants declare that they have exhausted all the remedies 

available to and there is no other alternative remedy than to file this. 
applica Lion. 

9 

7. 	Matters not previously filed or pending with any other Court. 
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The applicants further declare that they had not previously filed any 

application, Writ Petition or Suit before any Court or any other Authority 
or any other Bench of the Tribunal regarding the subject matter Of this 
application nor any such application, Writ Petition or Suit is pending 

before any of them. 

8. 	Relief (s) sought foc 

Under the facts and drcumstances stated above, the applicants. humbly 
pray that Your Lordships be pleased to admit this application, call for the 
records of the case and issue notice to the respondents to show cause as to 
why the relief(s) sought for In this application shall not be granted and on 
perusal of the records and after hearing the parties on the cause or causes 
that may be shown. be  pleased to grant the following relief(s): 

8.1 That the }Ion'ble Tribunal be pleased to set aside and quash the impugned 

order issued tmder letter No. 30/SSB/A 2/03 (17) 2420 dated 30.05.2005 
(Aimexure-5). 

8.2 That the Hon'ble Tribunal be pleased to direct the respondents to obtain 
necessary sanction from the Govt. of India to continue payment of ration 
money allowance. 

8.3 That the Hon'ble Tribunal be pleased to declare that the respondents are 
not entitled to make any recovery of ration allowance in terms of the 
impugned order dated 30.05.2005. 

	

8.4 	Costs of the application. 

3.5 Any other relief (s) to which the applicants are entitled as the Hon'ble 
Tribunal may deem fit and proper. 

	

9. 	Interim order pmyed for. 

During pendency of the application, the applicants pray for the following 
interim relief: - 

197z~t (Ctq& 
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9.1 That the Hon'ble Tribunal be pleased to stay the operation of impugned 

order issued under letter No. 30/SSB/A 2/03 (17) 2420 dated 30.05.2005 

(Annexure-5) till disposal of this Original application. 

10 

11. 	Patticulars of the T.P.O 
I.P.O No. 	 : 2cr, Q 
Date of issue 	 <). 

ill) Issued from  
iv) 	Payable at 	 p0. 

12. 	List of enclosures: 
As given in the index. 
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VERIFICATION 

• I, Shri Brajesh Kumar Yadav, Sb- Shri Ram Suphal Yadav, aged about 35 

years, working as Pharamacist, in the office of the Dy. Inspector GeneraL 

Training Center, SSB, Salonibari,Soriitpur, Assam one of the applicant in 

the instant application duly authorized by the others to verify the 

statements made in this application, do hereby verify that the statements 

made in Paragraph 1 to 4 and 6 to 12 are true to my knowledge and those 

made in Paragraph 5 are true to my legal advice and I have not 

suppressed any material fact 

And I sign this verification on this the 2a&ay of Augusl, 2005 

6*(A 	Y 



 

-, 	 •1•• 	 f 	1 

   

_.u_____ ._.. - 	 - 

 

I '-• 1 

C, 

   

• :-

- 	 n'.. 	:" 
I 	III 

SI,

I (% 

~ 41 

 

-. 

 

Offjcoft the  
F83tA10Ck_V R.'( Purn, 
New DeThj...1jOü. 

Dated November 1996 

S,4bJect 	Grant of concessions to the staff of SSB Ø  

• Pleace refer to your Memo No TCS/I1/V_COr1/ (p 	9/9076, dated 11.1196 on tho subJect mentioned above, 
2. 	 'Salonibari • has been declared a Category 3' station for the purpose of various conces!Lon(except Clothing grant) vJ.dn this order of even number dated 27,11.96, The ration allowance is admjssj4e to only executive cadre upto the iank of Field Ofl icei pective of the tra 	to which they belong i.e. lJFO(M) 7;o(M, SFA(M)'JocArmr) LWO(Arrnr) AFO(/\.rinr) SFA 
(Armr) SFA(PF), FA(FP), FA(PF) (Drlver) nnd FA(G). lie 9 -9 'nf3  is not 8dmisj})1e to those who are holding flon —exocutive posts, 

( 
3. 	You are, therefore, requested to intimate the flnpnc 11  rnpjjctjori after tokinq into account , of vrioun CWIC I; nsiona admiti sible in terma of Cabinet \Soctt., letter dated 18.12.87 

....

............. 

This may p.1.ea&o be -treated asurgente 

\J ((rA 
(MN si  a,  

. 	 ASS1STAttbInj?It (EA) 

To 

The D. lnpect.or (oneral, SS13, 
Training Centre Salonibari 0  
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 244 of 2000. 

Date of Order :Phis the 24th day of October,2000. 

HON'BLE MR. JUSTICE D.N.CHOWDHCJRY, VICE-CHAIRMAN. 

Mrs. Yeorialda ,Khongsit, 
Daughter of Late K.S. Swer 
Assistant 
Office of the.Divisional Organiser, 
S.S.B., Shillong..(Meghalaya) & 23 Others. 

Applicants 

By Advocate Mr. N. Devi. 

-versus- 

Union of India (Represented by the 
Cabinet Secretary, Department of 
Cabinet Affairs, Bikaner House, 
Sahjahan Road, New Delhi). 

Director General of Security, 
Block-V (East) 
R.K.Puram, New Delhi-66. 

Director, S.S.B. 
Block -V(.East) 
R.K.Puram, New Delhj-66. 

Divisional Organiser, S.S.13., 
Shillong(Meghalaya). 

.Respondents 

By Advocate Mr. B.S.Basuamatary, Addl. C.G.S.C. 

ORDER (ORAL) 

CHOWDHURY J.(v.c.). 

All 	the 24 applicants ar 	non-executive 

personnel serving in the office of the Special Service 

Bureau (for short SSB), Shillong who have come to this 

Tribunal with common grievance bearing common interest in 

the matter and the relief sought for are also of similar 

nature. Accordingly leave is granted to espouse their 

grievance by a single application in consonance with 

Rule 4 (5) (a) of the Central Administrative Tribunal 

•;)_. 
U. 

 

Contd... 
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(Procedure) Rules, 1987. 

4q, 

Heard Mrs. N. Devi, learned counsel for the 

applicants and Mr. BS. Basumatary, 	learned Addl. 

C.G.S.C. for the respondents. 

The grievance made out in this application 

pertaining to grant of concession more particularly 

Ration Allowance to the employees who are employed in 

Shillong. The respondents have filed written statement. 

It has been stated at the bar that this case is squarely 

covered 	by, a number of deci8ions rendered by this 

Tribunal, more particularly O.A. No. 245/95 and 89/96 

disposed of on 14.6.1996 and 17.7.1998 respectively. The 

applicants are working under Divisional Organiser, SSB, 

Shillong, Meghalaya and the Shillong is declared category 

B station with effect from 2.7.4.1992 for the purpose for 

grant of various concessions as mentioned at Annexure-I 

Cabinet 	Secretariat 	letter dated 	18.12.1987. 	Some 

concessions were extended from time to time and latest 

upto 	26.4.2001. 	Ration 	Allowance 	is 	one 	of 	the 

concessions provided by these orders as alluded by the 

Tribunal on 14.6.95 and 17.7.98 in O.A. Nos. 245/95 and 

89/96 ordered for grant of Rational Allowance to those 

applicants. 

On hearing the learned counsel for the parties 

ris't-  ordered that the respondents to grant similar 

benefit of Ration Allowance to the applicants also with 

effect from 27.4.1992 i.e. from the date Shillong was 

declared as Category 'B' station or from the respect1ve 

date of joining whichever is later. Accordingly the 

respondents are directed to pay to the applicants Ration 

Allowance with effect from 27.4.92 or from their 

respective date of joining whichever is later, within a 

Contd.. 
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V 
period of three months from the date of receipt of this 

order. 

5. 	The application is allowed. No costs. 

f Sd/VICE CHAIRMAN 

I, 
TT1 

Srctitn (f :. (Jcdl) 

Ccntc1 	 Tjbuna 

GU\'iAI .11—S. 
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7. 	itfl C 
liii ELILATE. 

, 	 No.D0/s/A2/03(17) 
• 	 . 	 GbVrruaont of India 

I4inistrv of Home Affairs 
flt rectorat e  General JSB 
East Block-V, R.K.Puram 
New DellLi-1 10066. 

Dated,the 2,,(v Hay,2005. 

i1EI°iU RAN IYJM 

Sub:- 	Regarding over payment of flAl4on money. 

Please refer to your FAX message No.TCS/AccttS/ 
27/05-06/8669 dated 16//05 on the subject cited above. 

In this conn:ction it is to inform that 	recor-J!3 
in exercise of the poi.,ets yes bed to him as Head f. the Depart-
ment and in terrns of Cabinet Sectt:let'ber NO.A_2701/4/86/EA-II 

dated 18.12.87 had declared certain places as Cateory 'B' and 

- 

	

	 'C' station for the purpose of various concession(other than 
clothing grant) further circulated to all concerned vide 
this Hqrs Order 1\To.30/313/A-2/97(17)-46 	dated 1-11-2000 
as intimated to all concerned in continuation of our order 
dated 01.11.2000 referred to above, vide Force HQ Order No. 
301SB/A-2/97(17) date,d 12.12.2000, copy enclosed for ready 
ref3reace -Av. such 	.snction w s operative w.e.f.01. 11,2000 
to 31. 1.0.2003. No ration money allowances are admissible to 
any civilian Staff posted in earlier declared 1 13' & 'C' 
category station beyond 31.10.2003. 

A It is therefore requested to take necessary action 
3at his end to recover the excess payment made to all civ.tiian 

employees posted at Salonibari beyond 31. 10.2003 as ration 
3 money and stop the claiming of Hardship allowance With 

immediate effect. 
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CENTRAL ADMINISTRATIVE TRIBUNAL,, GUWAHATI BENCH. 

Original Application No. 15 of 2005. 

Date of Order: This, the 4th Day ofJuly, 2005. 

THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

Shri Bol Bahadur Sonar, Peon 
S/o Sh. Til Bahadur Sonar 
O/o the Area Organ iser 
SSB, Bomdila (Arunachal Pradesh). 

Shri Pradip Gogoi, Chow 
S/o Sh. Atul Gogoi 
O/o the Area Organiser 
SSB, Bomdila (A.P.). 

C 

A 

3. Shri Ram Bahadur Sonar, Chow 
S/c. Lt. Mon Bahadur Souar 
0/c the Area Organiser 
SSB, Bomdila (A.P.). 

Shri Khandu, Peon 
S/a Lt. Dorjee 
0/c the Area Organ iser 
SSB, Bomdila (A.P.). 

Shri Gombu Miji, Peon 
Li. Sacho Miji 
O/o the Area Organiser 
SSB, Bomdila (kP.). 

Shri Rajen Saikia, Peon 
S/o Sh. Tarun Saikia 
O/o C.O. Balemu under 
A.O. SSB, Bomdila (A.P.). 

Shri Hirnandoz Chetry, Peon 
S/o Sh Sher Bdr. Chetry 
C/o A.O. SSB, Borndila, (A.P.). 

Shri Koj Tajo, Peon 
S/o Sh Koj Lampong 
O/o C.O. Lumla under 
A.O. SSB, Bomdila, (kP.). 

Shri 4Ajit Bdr. Rai, Peon 
S/o Li. Dhan Bir Rai 
O/o SAO Kalakiang under 
A.O. SSB, Bomdila, (A.P.). 

I V1 

10. Shri Khandi, Sinjoni, Peon 
S/o Li. Prern Norbu Sinjoni 
O/o SAO Kalaktang under 
A.O. SSB, Bomdila, (A.P.). 
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/ 
ShriAkan Mazurndar, Peon 
S/o Hada Ram Mazumdar 
0/o SAOJang under 
A.0. SSB, Borndila, (A.P.). 

Shri Chigia Tsering G.L. 
S/o U. Tsering Wangdi 
0/o C.O. Lumla under 
A.0. SSB, Bomdila, (A.P.). 

Shri T. Wangham, C.L. 
S/a Tongam 
0/0 C.O. Kalaktang under 
A.0. SSB, Bomdila, (A.P.). 

Shri Taku Kamser, C.L. 
S/a Lt. Tasar Kamser 
0/oC.0.Balernu under 

., 	 A.0. SSB, Born dila, (A.P.). 

Shri R.S.Sharrna, Driver 
CL 	 S/a Lt. Mahabir Sharma 

0/a A.0. SSB, Borndila, (A.?.). 

Shri Gopi Singh, Driver 
S/o Naba Chandra Singh 
0/o A.0. SSB, Bomdila, (A.P.). 

Shri V.K.Chadha, Asstt 
S/o Lt Sohan Lal Chadha 
0/0 A0. SSB, Bomdila, (A.P.). 

18 Shri H.G.Goswarni, UDC 
S/o Lt. Kishan Goswami 
0/0 A.0. SSB, Bomdila, (A.?.). 

Shri T.K.Das, UDC 
S/o U. T.M.Das 
0/0 SAO Kalaktang under 
A.0. SSB, Borndila, (A.P.). 

Shri V. Negi, LDC 
S/o Sh Nandan Singh 
0/o A.0. SSB, Borndila, (A.?.). 

Shri L.C.Paul, Steno 
S/o Lt. Dhiren Chandra Paul 
0/o A.0. SSB, Bomdila, (A.P.). 

Shri M.Mjoshi, DFO(M) 
S/o Lt. Sh. PitarnberJoshi 
0/0 A.0. SSB, Born dila, (A.P.). 

23. Shri A.RSarkar, AFO (M) 
S/o Surendra Chandra Sarkar 



0/o SAOJang under 
A.0. SSB, Bomdila, (Al'.). 

Shri G.S.Basak, AFO (M) 
S/a Lt. Radhikalal Basak 
0/0 SAO Kalaktang under 
kO. SSB, Borndila, (A.P.). 

Shri B.K.Dewan, SFA (M) 
S/a Sh Nirmal Ch. Dewan 
0/0 Morshing under 
A.0. SSI3, Bomdila, (A.P.). 

Shri Surnit Poddar, SFA (M) 
S/o Lt. Sachindra Nath Poddar 
OIoC.0.Jang under 
A.0. SSB, Bomdila, (A.P). 

r•"'" 
Shri B.K.Baidya, SFA (M) 

• 	\ S/o Sh Shanti Ranjan Baidya 
0/oC.O.Balemu under 

J A.0. SSB, Bomdila, (A.P.). 

Shri Subrata Biswas, SFA (M) 
OMP 

- S/o Sh Subash Ch Biswas 
0/o C.O. Mukto under 
A.0. SSB, Bomdila, (A.P.). 

Shri Subodh Sinha, SFA (M) 
S/a Lt. Sudhansu Sinha 
0/ó C.0.Jang, under 
A.0. SSB, Bomdila, (AP.). 

Shri B. K. Roy, SFA (M) 
0/0 C.O. Mukto under 
kO. SSB, Bomdila, (A.P.). 

Shri A. K. Seal, AFO (1) 
S/o Lt. Sudarsan Seal 
A.0. SSB, Bomdila, (A.P.). 

Shri Norbu Tsering PA (1) 
S/a U. Randhu Marphu 
0/o A.O. SSB, Bomdila, (AP.). 

Shri Pravin Chhetri, SFA (V) 
S/o Sh Suromodhen Cheetri 
O/o CO. Morshing under 
A0. SSB, Bomdila, (A.P.). 

Shri A.K.Sherpa, SFA (V) 
S/o U. P.D. Lama 
O/o C.0.Jang under 
A,0. Borndila, (A.P.). 

Shri P.K.Borah, SFA (V) 



\1' •  

S/o Lt. Rtneswar l3orah 
0/0 SAOJang under 
A.0. Bomdila, (A.P.). 

Shri Mast Rem Thakur, SFA (V) 
SloSh Hire Rem 
0/0 SAOJang under 
A.0. Borndila, (A.P.). 

Shri M.C.Barman, SFA (V) 
810 Sh Sadhu Ram Barman 
OIo C.O. Kalaktang under 
A.0. Bomdila, (AY.). 

N 
40. 

Shri M.RBiswas, DFO (1) 
S/o Lt. S. M. Biswas 
OIo A.0. SSB, Bomdila, (A.P.). 

ShriJ. Wangchuk, AFO (1) 
Slo U. Yeshi 
0/o SAO, SSB 
Tawang. 

Sh. K. Tonsingh, SFA (M) 
S/o  Sh Suanzasut 
0/o. SAO, SSB, Kalaktang. 	

. . . . Applicants. 

By Advocates S/Shri A.K.Roy, S.C.BisWOS & Limawapang. 

- Versus- 

Union of India 
Represented by the Secretary 
Home Affairs, South Block 
New Delhi. 

DirectOr General, SSB 
Block-V (East) 
R.K.Puram, New Delhi - 110 066. 

Inspector General, SSB 
Frontier Guwahati 
Sunder Singh Bhavan 
Uday Path S.P.O. 
Zoo Road, Guwahati. 

Area Org aniser, SSB 
Bomdiia, P.O: Bomdila 
Dist: W/Kameflg (A..P.). 

By Mr. M. U. Ahmed, MdI.C.GS.C. 

.Respondents. 
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!1I'J 	1I!JL1 	 1-e 
SIVARAIAN, j.(V.C.): 

The applicants forty in number are all Group s and 'D' 

employees working in Sashastra Seema Bal (S.S.B. in short) under the 

Ministry of Home Affairs, Government of India. The applicants are 

working at Bomdila in Aruñachal Predesh which Is categorised as 'B' 

stations  under the Government order dated 18.12.1987 (Annexure-A). 

By virtue of this order dated 18.12.1987 the applicants are entitled to 

hardship allowance in the form of ration money. The applicants were 

being paid ration money. This was, however, stopped by orders dated 

24.8.2004 and 17.12.2004 (Annexures C & D). The overpayments 

made for the period after 31.10.2003 were also directed to be 

recovered from January, 2005. The applicants have impugned the said 

two orders in thisO.A. 

The respondents have filed a written statement. In that 

written statement it is stated that the hardship allowance is available 

only for a period of three years and therefore excess payments made 

has to be recovered as directed in Annexures C and D orders. 

Mr. A. K. Roy, learned counsel for the applicants submits 

that the excess payments made is not on account of any 

misrepresentation on the part of the applicants and that It was only 

due to the lapses on the part of the respondents. Counsel submits that 

in the above circumstances the respondents are not justified In 

recovering the overpayments. Counsel has also relied on the decisions 

of the Supreme Court and the Tribunal in support. 

Mr. M. U. Ahmed, learned AddI. C. G. S. C. for the 

respondents 1  based on the averments made in the written statement, 

submits that the FHQ issued order dated 1.11.2000 categorising 
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) 	
various stations as Category B and C stations Including Bomdlla for 

various concessions we.f. 1.11.2000 but the same was only operative 

for a specific period of three years upto 31 .10.2003 as per FHQ order 

dated 12.12.2000. Standing counsel further submits that the ration 

money was paid to the applicants beyond 31.10.2003 by mistake and 

therefore the respondents are perfectly justified in recovering the 

excess payments from the applicants. 

5. 	I have considered the rival submissions. There Is no doubt 

( 
(q 

 

a t the applicants are entitled to hardship allowance in the form of 

5)

!ation money. The respondents were also paying ration money to the 

applicants till the date of the impugned orders (Annexures C & D). 
N 

Now the stand of the respondents is that the applicants are entitled to 

ration money only for a period of three years i.e. upto 31 .10.2003 and 

therefore the excess payments made beyond 31.10.2003 has to be 

recovered. It Is not disputed thét there is no misrepresentation on the 

part of the applicants resulting in excess payment of ration money. It 

is only due to the negligence/lapses on the part of the respondents 

that ration money happened to be paid beyond 31.10.2003. In these 

circumstances, I am of the view that the respondents are not justified 

in seeking to recover the excess payments made to the applicants. 

This view of mine is supported by the decision of the CAT Jaipur 

Bench in Nathi Lal vs. Union of India & Others, 1997(1)(CAI) 383 

which decision is based on the decisions of the Supreme Court in 

Sahib Ram vs. State of Haryana and Others, 1995 SCC (L&S) 248 and 

in State of Orissa and Others vs. Mwait Charan Mohanthy and 

Others, 1995 SCC (L&S) 522. In the circumstances, while upholding 

the orders at Añnexures C and D in regard to 

of the ration money to the applicants, I restrain the respondents from 

h+/ 
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recovering any amount from the applicants towards excess payments 

of ration money paid. However, if any amount is recovered from the 

applicants prior to this order, the same need not be refunded to them. 

The Original Application is disposed of as above. In the 

circumstances, 

TFUE 

T'TTT T 

ibunal 
Ccnt::1l 

k 
GUW/'.Ut —5. 
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CENTRAL ADMINiSTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original ApplicationNo.192 of 2005 

Date of Order: This the 20 th  Day of July, 2005. 

HON'BLE MRJUSTICE G.SIVARAJAN, VICE-CHAIRMAN 

HON'BLEMR.K.V.PRAHLADAN,ADMINISTRATlVE MEMBER 

Shri Dwipen Kakati 
Senior Field Assistant(V) 

Shri Bikash Kumar Baldya, 
Senior Field Assistant. 

Trib, N 

: 

Shri Surjit Singh, Driver 
Shri Madan Chandra Kalita, Peon 
Shri RS.Kanwar, UDC 
Shri P.K.Rawat, LDC 
Shri M.R.Das, SFA(M) 
ShriA.Mukharjee;SEM 
Shri KUSI-IAL Saharia, SFA(V) 
Shri Nagendra Nath Roy, SFA(M) 
Shri Rajkanta Barman,AFO(M) 
Shri B.C.Rava, Peon 
Shri D.Talukdar, Peon 
Shri Suren Rqjbangshi, Peon 
Shri Tiren Thakuria, Peon 
Shri Barun Chandra Das, Peon 
Shri kK.Sarkar AFO(M) 
Shri RS.Sarma, Assistant. 
Shri Bhabendra Nath Sarrna, Peon Applicants 

All are presently working in the office of the Area 
Organ iser, SSB Ran gia, 

ByAdvocata Mr.B.C.Das, Mr,.N.K.Das 

-versus- 

Union of India represented by the 
Secretary to the Ministry of Home Affairs, New Delhi. 

Director General of Security, SSB, East Block-V, R.K. 
Puram, New Delhi-110066 

Inspector General, 
Frontier Head quarters, SSB, 
Zoo Road, Uday Path, Guwahati-24 

4. Area Organizer, SSB,Rangia, Assam. 	Respondents. 

By Adovate Mr.M.U.Ahmed, AddI.CGSC. 
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ORDER(ORAL) 

I I 

91 

;VV 

SIVARA (A1 I (V.C): 

Applicants, 19 in number, are presently working in the 

office of the Area Organiser, SSB, Rangia, Assam. They have 

filed this O.A. seeking for direction to the Respondents not to 

recover Ration Money amount already paid from 1.11.2003 to 

Feb, 2005 from monthly salary bill and also for direction to 

refund the amount of Ration Money which has already been 

recovered from their pay bill of March, April and May, 2005. 

2. 	We have heard Mr.B.C.Das, learned counsel for the 

applicant and Mr.M.U.Ahmed, learned AddI.CGSC appearing for 

the Respondents. The Standing counsel fairly brought to our 

notice the decision of this Tribunal by one of us Uustice G. 

Sivarajan, V.C.) rendered on 4th  july, 2005 in OANo.15 of 2005 

in respect of employees 'inder the same respondents. In that 

case the Tribunal considered the matter thus: 

"I have considered the rival submissions. There 
is no doubt that the applicants are entitled to 
hardship allowance in the form of ration 
money. The respondents were also paying 
ration money to the applicants till the date of 
the impugned orders(Annexures C & D). Now 
the stand of the respondents is that the 
applicants are entitled to ration money only for 
a period of three years i.e. upto 31.10.2003 and 
therefore the excess payments made beyond 
31.10.2003 has to be recovered. It is not 
disputed that there is no misrepresentation on 
the part of the applicants resulting in excess 
payment of ration money. It is only due to the 
negligence lapses on the part of the 
respondents that ration money happened to be 
paid beyond 31.10.2003. In these 
circumstances, I am of the view that the 
respondents are not justified in seeking to 
recover the excess payments made to the 
applicants. This view of mine is supported by 
the decision of the CAT Jaipur Bench in Nathi 
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La! Vs.. Union of India & others, 1997(i)(CAT) 
383 which decision is based on the decision of 
the Supreme Court in Sahib Rem Vs. State of 
Haryana and others, 1995 SCC(L&S) 248and 
in State of Orissa and Others Vs. Adwait 
Charan Mohanthy and others, 1995 ASCC 
(L&S) 522Jn the circumstances, while 
upholding the orders at Annexure C and D In 
regard to d iscon tin uance/stop page of the 
ration money to the applicants, I restrain the 
respondents from 
recovering any amount from the applicants 
excess pyinents of ration money paid. 
However, if any amount is recovered from the 
applicants prior to this order, the same need 
not be refunded to them." 

3. 	3. 	The matter being similar, we are of the view that this 

Original Application can be disposed of at the admission stage 

itself. In the circumstances, while upholding the orders at 

Annexures 1 & 2 ,dated 1/2/2005 and 21.3.05 in regard to 

discontinuance of the ration money to the applicants, we 

restrain the respondents from recovering any amount from the 

applicant towards excess payments of ration money paid. 

, However, if any amount is already recovered from the applicants 

; prior to this order, the same need not be refunded to them. 

	

4. 	The Original Applicadon is accordingly disposed of at the 

admission itself. 

Sd/ vice CHA1RI1áN 

5d/ MCIIBCR (A) 

r1T1 
: 	(fCC 	

(.1 

Ccflt 	 :.i 	T.ibl 

GU.  
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• 	 FOBMNO. 4. 
RUL12 

• 	 NTRAL ADMINISTRATIVE TRIJNA1. 
WWA HAT I 8ENaI. 

ORD E R S HE T 

Originel Applicetion No.  

htise.Petition No.__________________ 
Contempt P'etition No,  
Review .pplic0tion No 

Applicant (s) 

1spondont(S):_- 	_• 	P_L 	- - - - 

Advocate for the Applicant(S):- 	 S. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 
CS 

O.A. Nc 224/2005 

Shri B.K. Yadav & Ors 

.Applicants. 

-VERSUS- 

Union of, India & Ors. 

.Respondents 

The written statement on behalf of the 

Respondents abovenamed: 

WRITTEN STATEMENTS OF THE RESPONDENTS 

VOST RESPECTFULLY SHEWETH: 

1. 	That with regard to the statements made in para- 

graph 1 of the instant application,, the deponent begs to 

state that Cabinet Sectt Govt. of India vide their 

Order •No. A-49011/2/2000-D--j (Jol.-II) 99 dated 

30/1/2001 allowed Ration Allowance with effect from 

30/1/2001 to all Non-Gazetted CivIlian SSB Employees who 

were posted in the category & °C Station declared 

internally by the Head of the Department f Or a limited 

period three years with effect from 1-11-2000 

Station Salonbari of 	District 	Tezpur. 

Assam was declared as 	category 	station for 

a period of 3 years w.ef. 1/11/2000 	and the term 

expired on 30/10/2003. Therefore, the payment of Ration 

Allowance to the Civilian Employees 	wef. 1/11/2003 
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unauthorised without 
	

sanction 	of 	the 
"I cL€ 

6overnment of lndia.The SSB HO Del hij,,,Memo NO 30/SS/A-

2/2003(17)2420 dated 30/5/2005 issued instruction for 

the stoppage of payment of Ra Lion Vloney and recovery 

thereof is in order. 

Copies of the Order dated 30/1/2001 12/12/2000w 

1/1112000 and 30/5/2005 are annexed herewith and marked 

as ANNEXUREA.Z, BC & D respectively. 

That with regards to the statements made in para-

graph 2 of the application the Respondents have no 

comments. 

That as regard to the statement made in paragraph 

3 of the application the Respondents beg to state that 

those are matter of records and the deponent does not 

admit anything which are not born out of the record. 

That with regard to the statements made in para-

graphs 4.1 to 4.7 of the application s  the deponent begs 

to state that those are matters of records and the 

deponent does not admit anything which are not born out 

of the records. 

That in respect of the statements made in para-

graph 4.8 of the application the Respondents beg to 

state that. Salunibari was declared as category 

Station internally by the 558 Department w.e.f, 

1/11/2000 subject to revision after three years for the 

purpose of various concessions 'including hardshIp allow-

ance to the 558 employees. The sanction for the grant of 

Cont.cL 	p!2 
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Ration Allowance and other benefits to the civ.ilIan 

employees of SSL was operative uptc3 31-10-2003 

Thereafter, the payment of Ration Allowance is not in 

order and correctly has been stopped and ordered for 

recovery of overpayment made if any. 

That with regard to the statements made in para- 

graph 4.9. of the application, the Respondents have no 

comments.. 

That with regard to the statement made in para-

graph 4.10 of the application, the Respondents beg to 

reiterate that as stated above-Salonibari was declared 

of Category B Station internally by the SSB Department 

with effect from 111112000 subject to revjsion after 

three years for the purpose of various concessions 

Including hardship allowance to the SSB employees. The 

sanction for the grant øf Ration Allowance and other 

benefits to the Civilian Employees of SSB'was operative 

upth 31-10-2003. Thereafter, the payment of Ration 

Allowance is not in order and correctly has been stopped 

and ordered for recovery of overpayment made if any. 

That with regard to the statements made in para- 

graph 4.11 of the application, the Respondents beg to 

state that however, in case of 	O.A. No. 196/2005 

titled Shri Ranjan Goqoi & Ors. -Ys-- Union of India the 

Respondents are opposing the G.A. and accordingly C.A. 

duly vetted 	bench Sectt. MDL, Kolkata has been 

received which will be filed in due course well before 

th date of hearing. e  

Contd 	p/2 
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That with regard to the sthiements made in para-

qraph 4.12 of the application, the Respondents have no 

ccnen ts. 

That in respect of the statement made in paragraph 

5.1 to 5.4 of the application, the Respondents beg to 

state that Force Head Quarter SSB Delhi Memo No. 

30/SSB/A-2/2003( 17)/2420 dated 30/5/2005 for the stop-

page of payment of Ration Money and recovery thereof has 

been issued after proper examination and required no 

change. The payment of Riion alLowance made to the 

civilian employees is unauthorised and they are not 

legally entitled for the same. The Respondents submit 

that non of the grounds is maintainable in law as well 

as on facts and as such, the application is liable to be 

dismissed. 

ii. That with regard to the statements made in para-

graph 6 and 7 of the application, the Respondents have 

no comments. 

12 	That with regard to the statements 

graph B.I. to 8.5 of the application, the 

to state that the claim of the applicant 

hence the same is denied. Therefore the 

for by the applicant is contrary to the 

the Government for which the instant 

liable to be dismissed. 

made in para- 

Respondents beg 

being i:LiegaI 

relief sought 

rder issued by 

application is 

13. That in respect of the siatement made in paragraph 

9 and 9.1 of the application, the Respondents beg to 

state that as the claim of the applicants is illegal, 

Ccntd 
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interim order issued by the Hon'ble Hiqh Court dated 

30/8/2005 may kindly he vacated because the Civilian 

non-Gazetted employees beyond valid sanction is not 

entitled for the payment of Ration allowance. The Re-

spondents further submit that in view of the facts and 

circumstances the applicant is not entitled to any 

interim relief. 

14. 	That the Respondents submit that the application 

has no merit and as such v  the same is liable to be 

dismissed. 

YER I F I CAT I ON 

I Shri R.C. Pande, Deputy Inspector General, in 

the Office of the Deputy Inspector General Training 

Centre Salonibar:i, P.D. Salon:ihari, District Sonitpur, 

Assam) .s authorised to hereby solemnly declare that 

the statements made in paragraphs 2, 3 4,6,8 of the 

written statement are true to my knowledge and those 

made in paragraph I 5, 7 and 9 of the written statement 

are matter of records which I believe to he true and 

rest are my humble submission before this Hon ble Court. 

And I signed on this verificalion on this .th day of 

October, 2005 

I3T. inspector Generi! 

Training Centre SSB Sa1anibar 

Cor'€d 	p/2 
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No.J\.'19U I '1/2/200 	iU1(VoI.l).. 
Go&e;',n'ent of India 	

' 

Cabinet. Secretariat. 	Acf 
E3iRer I'Iouse Aririexe 

Si rat ijal ;iir Road 
New DeUii, the 

Q_R D E R t? 1JJf 

Sanction of U re President is hereby accorded' to II ie extension of 
the Ration Money Allowance at the spocitied rates to the. non-
executive personnei inc lUdir ij the Miii ste r ial persomiel of Special 
Service Burea,,i, Aviation Research Centre (Directorate General of 
Security) posted at 'B' & 'C' Stations cii par will r the position prevailing 
in R&AW and in burrs of p:rra 2(u) 01 Urn Ministry ol Finance OM 
No.50(4)197-IC dated il/u 112000. 

Special Set vice Dun eun/Avin(io r I osnan cii (sen rho is I oqr rested ') 

comply with the above orders of the Goverruirient, "l'he Ration Allowance 
will consequently be adnunissible only prospectively based on  
review undertaker r for tire pci pose. 

' TI e r ovised orders I otnlirij to U re 
cl;Hcatiorr of sta!norn.; ;irould also be issued sinnuilaricously along with 
tlle.c'rders'relatjnq i the Rtioii Aliov.'nrj 

No additiorurl iijnt;iry provi';iurc; will he 	ujrnnd to on 
account of liberal izaie,  I. 

This ISSUCS viihr itie nppn oval of 1'AiniIliy of Finrarrce(t)el)a Inflect 01 
Expenciture) vido their U() tic ('1)/ 7-i(nJ;rint 30.01.2001 

~ dv • (  

(Miricirl Chat/erjec) 
Deputy Seer etm y to (tie GPVOI nrncn1 India 

Copy to:- 

'1 — P jirector-, SSB. 

Director, 	I\RC. 	[ri: 	i m i y 	iviiy u",''v, lIis 	ju';tiitctio;r niJ 
neCeSsity for hn coriinrc 	" h';ci.IirH 	ii 	':I:itii '::i", 'it' P 'C' irs lizis  Illcad 	Ue(nl (IOIU: 1)1! I 	fA'Ifl 	(JM''I Hili' )tII 1(1 ihi '('(',j UUnI hit.] 

Liir'ector OfRcCount5,C;ri)inl(i Snc;rei;rr at 

Director(FfS). 

US(SR) 

G. SOIEA - ll. 

7. Guard Ole. 



DI tcToR'JrF 	 Ojr TcTj1r trv, 

\ 

M. •. 1. 	. 	 V 	nat 	fnoc. 2k. 

ORPE 

/ 	 In Con 1atjon 	this t:.irc rate .i1er of cirr, 	ber dated, 01.11.2000 .egArdinq cateqorjtj 	of 'C' 5 tp jor.s for rc - i..o, tho 	nøtjo is oneratjvo for 	purjo'. of thro ynars w.e.f. 1.11.2k. 

2. 	 All flos/fl 	f Traiin Ce rc'ad J GT1dar are 
j:c.c:yJctcd to keep a note and submit their prrnosa1 in d' - tails-at 1 - 't six mont 	in advane i.e. or. or hfo 	30.5.203 for t:jr. f- urthcr ajori it his Ofl', 	 ._ 

- 	 C 	.s. y;ora 
Joj.t 	De'ut-.' -  'irector 	(EA) 

-V. V  

 Tb. 	Dirr?o1- 	of Cahjct 	eCtt. • lOCk--Ty (t). 

 The DOs: 	HP /i.Tp/J&J</pj. 	//N/ /i/i-rc/M&N Divisions 

Th.: DI sG: 	Ga 1dern/ 	rha n/s 	ibar/H f lonq/Kuma rs i. 
4. JcoJnts 0ffor, 	.ss Pto .. V  . 

3rnnch/Coord. Coil/dolL of 	.n 	flto. 
. Order 	file. .• 

- 	. 



9 10V 	 Nc 	-- 	 : - L 

/ 	, 	IRECTCRATE GENERAL. OF. SECURITY 
iRECTOR,  t~BSB 

Cni1 	 - 	
\EAST ULCCK - V, 

 

— 	 'c 	- 1 10066,  
M, 	 ... 	L 

TED TtL., 

	

- 	 In 	-:-r- cce 	of the powers ',et':i jn hi. n 	Head 	of 

	

\ 	 ro in terms of 	 5rtarjt 1etr No, A- 

	

/ ,.••, ti '- 	 -.;1 / 4/%:--E-.- t I, 	dLed 	18. 1:. G7, Dirc.or 	S99 	has 	rvi. eed 
or 	

LatL's of various lo':.ations si.tuaed in the SS 

	

,. . 	and T.-j  n cia Cent r es.ano ord R reWde-Fat e goKi sa t i on and 
-OL 	 f the locat ions as per I. isi ci losed as Appendix 

	

B' and C 	taLi ons for :he pcl.rorise a- 	'/ar1OLt 

rntioned in Annexu re- 10ther thaH c.iot.hiny *rant.) M. 
-~_ t i 	! b ove qunted Cahi net Secretariat, letter dated 18. 12, E7 as  

	

li s t enrJ 'ei as  (;cir9ndi 	'i th ef+e•::t. from I-st. 	Ncivemhr ,  

2. 	 All orders iss.-.ed in ME roard from time to time may 
59 	9a:d as acin'iid e- :eot. f or the .:rartt. of 2 lothing grant., 

a. jO•I/-. 

19 

JOiNT UE.FUi -,' DIREC.TOR (E) 

I. 	In- Qrqctor of A:orsi: 	 :r.ai a. R. K. Puram, 
Neo T,eih. 	-.•' 	

.: 

Tn'.-' t)C's 	HF 	 Di.vision 

The DIsG FA G 1 m/5arahan/aInari /.Hf3.ong/Kumar.ai.n 

4 	 Accoints Off icier SSEc Director sth, New DeJ.hi 

S. 	Al/2!EI/2-A4/F Franch/Crdinat.n:cli/CIOA, 

. 	 Order Kle. ,,.. 	 . 

..., 
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I JHhj 

2. 
:. SUNDERNAGAR 
4. NANDI 

5ij3 

GOHAR 
7. JOG INDERt4AS3AR 

DUN.iER 
THEOG 

10. JSL. 
ii 
I. DH113ALA 
ic. GAtJR 

14. 15/20 GUR1 
Ci-Ot.h 	I 

tO. f:ANTAP 

LHUStE 
.1. 	1 

U- Drviso 

FAHRFcNr 
L.CHAGH(T 

54 PJUWANUL 
1. E*4OWALI 

.:. ALIIOR.A 
:7. a4HIm 

0. 1-AUCHER 

NJRTN BENGAL & STKKIM 

34, GANG TC< 
4. DARJEELING 

& <A9HMIR 

41. KAHTUWA 
41. JLIR I 4N 

1_. 

(f)J/ 

4 

LtI 'E 3TAT I: 	.EQ 	:1 10N EIE REVIEw 

EXISTING 	AUTHOR TTt( 	PROPOSED NO. 	
CTEGORy 	 CrTEGORV 

B DIR,,gp NIL 
O -DO-- --DO--- 
B --DO- -DO- 
£3 -DO--- -DO-- 
O -DO-- -DO-- 
B --DO- -DO- 
£3 -Do- -oo- 
O -00- -Do- 
£3 -DO-- -DO--. 
£3 -DO- -DO- b -DO--- -DO- 

-DO- -DO- 
£3 -DO- -DO--- 
£3 -DO-- -DO- 

-Do- 
£3 -Do-- -Do- 
B -DO- 
B -DO- -DO- 
B -DO-- -DO- 
B --DO- -DO- 

-DO-- -DO- 

-Do- LDO. 
B -DO-- -DO- 
B -DO-- --DO-- 

-DO-- -DO- 
-DO- -DO- 

B --DO- -DO-- 
B -DO-- -DO- 
£3 -DO- -DO- 
B -DO- -DO- 

B -DO- NIL 
B -DO- -DO- 
B -DO- -DO- 
B -DO- -flO- 
B -DO- -DO- 
£3 -DO- -DO-- 
£3 -DO- -DO- 

B 	 --DO-- NIL 
13 	 - 	-DO- -DO- 

-DO- -DO-- 
B 	 -DO- -DO- 

p 



APPLNDIX4 

ESENT 3T1IONC LI 	12 E 	:JiL LJflE I 	POWE13 OF 	HEgD 
OF DEPRTMEiT AFTER THE fEVIEW 

:E;TT TO CiECORY AU TH ORiTy 

C DIR 

B 
. r. -f)f). 

-DO- 
0. Do:1NA B -DO- 

 FJOijr C -DO-- 
TN1'NDI c -ro-- 

Ii. POONCH C -DO-- 
--VU--

14. DES0/E4NI C -DO-- 
UE. iBFT (S/E:(.NI) 
1, 4A.  C -DO- 
17. KL.KCT(0/EtA,NI) C -DC-- 
10. LJ 
17. D U BEv BRIDGE. 
20. f:DiVA C -DO- 
i. 0-KTI 

 SSF'OL C -Do- 
 PADAt1(ZANAKpR. C 
 DE0tT C -DO-- 

:25. Fkr• C; -DO- 
2,. LEN C CINET SECIT. 
27. HUNLE 0. -DC- 
20. NYOM C -DC- 
2. KkL5 C --DO- 

B DIRSSB 

IMCNL. FR4C?EBH 

 RIBE B DIR,CSB 
 
 TAPRI (CHASON) B -DO-- 
. RA  

B - VU- 
 BRNEjIJR 

. TISS -DO- 
 StJNDL.A 
 CHOWRI B -DO-- 

-7. SARWN 2 -DO- 
tO. UDtpUR B -00-- 

 KUNARSAIN  
 GONDL C --ixi- 

i c. 
14, POOH B Cc43INET DE.CTT. 
1 . --DO-- 
i-. 

KEYLONG C -DC- 
tO. c.IRR B 



4 T-- 

	

B 	 -DO-- 
A3OL1ti(AT 	 B 	 -DO-- 

•.  
'1 	 B 

--DO-- 
--DO-- 

N b-h 	 - -- LU - 

-DO--- 

	

o 	 . 
I 	GOiEEtHW-'V\ 	 B 	 -DO-- 
$.. 	2ArBSrN 	 B 	 -DO-- 

i:.. 	JC-T -1c.TH B 	 Cc2 DU..ET SECIT. 
D4DC.4ULP 	 . 	B 
'iiNOi.FJ 	 C. 	 --DO-- 

I. 	FiFOL 	 . 	 DIR SB 
--Do- 

10. 	E-Ht1KHL 	 B 	 --DO-- 
.'?. 	BFtOT 	 B 	 --DC-- 

•'-' 	rç - 	- 

A. .. 	 B 	 -DC-- 

	

I A 	 - r --  - - -. 
- 	. 	 - 

2. 	2AL.iTh-.E1 . 	. 	 I//' 	- 
iL,iiC4R- (TJ:NOUK1A ' 	ij 	 --DO-- 

I! 

	

--no-- 	B 1  

	

-•oo--• 	n 	 . 	•-jij- 
C. 	T-SJKTY 	-  O-  

 - • srr( - 	- Dc- 
 

 B DO 
NORTH LKHIiPUR 	B 	 -DO--- 

	

WORTH LcKHr1puR AREA)B 	 --DO-- 
..j)fj_. B --DO---

ii. -DO--
.2. SOOtETEZPUR cARE.) B -DO-- 

• 	'!T.. 	flHEK.JUL-I 	00-, 	. 	B 	 DO 
14. NPNGLDOI -DO-- 
I. 	 ---1)0-- 	. 	B 	 -DO-- 
its. 	UDLOUF:I --DO--- 
U. DE.BENDR4NAGR 

(TEZF'JR FEk) 
ftLNGIAWORTH j<MRUF 	B 	 -DO- 

-?,NfAiJT  

2). 	KcPiLF'1JR 	---DO- 	 B 

	

DO- 	:. 	B 
2:. SORBHOC 	-DO- 

E'LiBRl :o.:RJ-hR REA B 
2. 	flAL' -  i 	- 1)0-- 	. 	B 	 --DO- 
2.-  BONEiPdOAOF. -  -DO - 	B. 	 -DO-- 

/  

	

•---o-- 	B. 	 --Do 
29. 	DiEi'i.1 7 (NORTH 

V ....? 

.:-., 	}-4ILfrORA 	-DO - 

fl 



•0

tole 

.JHC! . FR;DE9H 

DIR, .SO 
r ..Q T j -DO- 

:.. . .. .., 

-DO- '4 

-; 
1- . 	•. . 	4.. 

- 
-- 	 . 

-03 
-Ni - 

-r 	if- , Lfl- 
F - 	I 

+ HL 	I 

C  O4 
1 A.  tO; 

t G A G I -PD 

_i 1 H• ' 
2. ;OMDL.A . 1-3 .- 	 CADINET CCCII. 

CD- 
- i,rco 

T '41 	1 flJ1) I - 
_ -- 

N,MF ThIS nfl- 

32 cT.-  :D I -thJ- 
F JLflFT:t'1 

34 t1ONIGON  

TUTIN3 . - 	C . 	 --00- 	- 
-DO- 

-DO--- 
•4(.  C -  -DO-- 

L'DING . C --DC--- 
P;NCKAO 	(TIF<PF) 

---DO-- 
-44-  

otr 

13 

VJ 	 - 



• 	:f-;•; 
B 

-no-- 

=UARKAND! 	- DO-- -DO--- 
B 

C)- • . 	-DQ-- - 

UP XUR01 -ijL -DO- 
B 

7. 'flD-- 	 B 
-DO- 

f(OL.IB 	
B 

D0- 
14. 	.MMj1 	

--- -DO-- 
L5. 	 B -DO--- 

B NGop 	-DO- -DO-- 
B I 7, 	ET LUNJQD-i,r 	D O -DO- 
B :.J 	BALAT 	(TURA SUB 	\RE) 	B 

-DO- 

- - LUNGLEI 	LUrrFI 	f-iRE--i 	C' 
-DO-- 

I 	' 	LIN 	DE'i',(3IRt) 	-10- 	C 
-DO-- 

1.. 	WEST 	BLJNGHi'-iljtj 	-DO--- 	C 
-DO- 

--oij- 	c -DC)- 

-Do- 	C 
-oo-- 

TQ- sçp  -DO--- 
:7 	, 	? -DO- 
20. 	 B B -DO- 

	

BE.BF
LJ4

OOç 
	

B .. 	 t-i -Do- 
ii7L.J 

B 22. 	A DO- r-LO B  -- 
B. , 	jown --DO-- 

71 - 	 B 
I N CABINET SECTT, B KAILASPHAR -DO- 

:4. 
 --DO-- 

3ONE-z --Do-- 
-DO- 

H- )' 

1k 	- 3g F 
--00-- 

Ut:r- vri 

F. 

7, 	J 	 F: 

F. 	I-1Er ---DO-- 
: 	t;l- B 

-DO-- 
I 

- 	-4r 	 fl 
-DO- 

7. 	PCJ -DO-. 
17. 	F-;Nc::•,B- 	 B 

---DO--- 
14, 	4Ew 	 B 

DO- 13 £, 	T'JNCWi 	K-1L1LTE.. 
--
-DO- B 
--DO- B 
--DO- 

X;7I 	 B 
--DO-- 

2. 	KOH 	 .2 IN(.z. -DO-- 
20. 	VjJ:7 	 7: 

-DO-- 
B I ---no-- B 

 4..44. I_•_  
4.4  -DO--•  

-DO- 

25. 

 
--Do-- 
CBrE1 	SECT -I. 

21. 
7 	L,JCZ1 

?. 	1J:1EO(:j. . H 
•- 

1 

Now 
- - - 



S 

cBrNET SECT1 I i 	 H 	
-DO- 

	

( CJZJ (iNDFtjR 	 -DO- 

<:c;H: 	a; 
-DO- 	B 	 --DO- 
-DO- 	B 	 -DO- 

B 	 --DO- UL tM: i 	 -DO-- 	B 	 -DO- lC.CJUi\IC (NOCJKcHtJ 	B 	 --Do- 
A'RE) 

iLLiLHTQ 
DOTC --DO- 	B 	 -Do-- 

DC- 	B  
HUN 	 -DO-- 

--DO-- 	B 	 -DO-- 

H WAS 

NNC,H I 	 B 	 ---DO--- 
B 	 -DO-- 

ft:. tThR[ 	 B 	
CTt4EI SECTT. . 	 B 	 -DO- 



,..- 

Or 

Y. 
'fl 5 IN1,1E 

LfJO C 	 ç \ 	JQ•O/SSB/A2/03(17) 
V 	 cvrnraent of India 

Ministry of Home Affairs 
Directorate General SSB 
East Block-V, R.lCPuram 
New Delhi.-i10066 0  

flated,the 	May 2005 
Al 

11 MOJ AN DUN 

Sub:- 	1'dinovorjaymentoi Pation mo 

Please refer to your FAX message No0 TCS/Acctts/ 
27/05-06/8669 dated 16/5/05 on the subject cited above 0  

In this connection it is to inform that 	rector-3SB 
in exercise of the poweDs vested to him as HeadNb the Depart-
ment and in terms of Cabinet Sectt:letter No.A-27O/4/86/EII 
dated 18,1267 had declared certain places asCategory'Band. 

station for the purose of various concession(othr than 
clothing grant) further circulated to all concerned vidé 
this Hqrs Order No030/S/A2/97(17)464 dated 1-11.2000 
as intimated to .all concerned in continuation of our order 
dated 01.112000 referred to above vide Force HQ Order No 0  
30/S B/A-'.2/97(17) dated 12122000, copy enclosed for ready 
reference 0  As such the sanction was operative w0e0f001,1102000 
to 31..102003  No ration money allowances are admissible to 
any civilian staff posted in earlier declared 	& ICI 
catego'y station beyond 31102003 	 0 5 	f 

s  

It is therefore requested to take necessary action 
at his end to recover the excess payment made to all civilian 
employees posted at Salonibari beyond 31102003 as ration 
money and stop the claiming of Hardship allowance with 
immediate effect 0  
Encl:-As above, 
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